Central Administrative Tribunal
Principal Bench

_ 0.A. 181@0/99
© New Delhi this the 18th day of February, 2000

. ‘Hon ble:Smt.: Lakshmi Swaminathan, Member(J).
_ Hon ble Shri R_K. Ahooja, Member(A). - %z

Om Pal, :

S/ 1arm Shri Dul1 Chand, ¢

R0 Qr. No. 18, Type-I

Delhi College nf Enninmering,- S

New Campus, Bawana Pmnd Padli,

Delhi~11e @az_ T Tt e v e Applicant.

By Advocate Shri Madan Lal Kalkar proxy for Shri Satish
Kumar Sansk. -~ =4

B ]

Versius

1~ ¢ Goverrment of NCT of Delhi,

- throughithe Chief Q@crntary T
B, Bham Nath tMarg, '
Delhi~110 @54

2. Delhi College of Enginesring,
Government of NCT of Delhi,
through its Principal,
Delhi College of Engineering,
< New Campus, Bawana Road, Badli,
Delhi~110 @n2. wa. Res nondpntg

By Advocate Shri Vijay Pandita.
ORDER(DORAL) =

Hon bBle Smt. Lakshmi Swamianthan. Member(J) .

acton %

The applicant is aggrieved by the respondent§{ in
terminating his services under Rule 5 of the Cemtral Civil
Servioes (Temporarv Service) Rules, 1972 (hereinafter referred
to as. "the Rules” ). He has pﬁayed that this terminati&n order
should be set aside and he should be reinstated in service
with effect from the same date, that is 5.3.1999 with all

consequential bermfits,

2. We have heard the learned counsel for both the

-

partiss and perused the records.
.
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3. . The. applicant  had joined service with the

respondents on 1.1.1991  in the pay scale of Rs _750-94@ as

in Paragraph - 5.2 of the D.A. His claim is thet he is to be

h
declared as a quasi permanent emploves under these Rules  on
the basis of which hﬁ has praved that the impugned termination

order should be dquashed and set aside, as the procedure laid

down tinder the Rules has not been followed in his case.

4. Shri vijay Pandita, learmd counsel has brought to
o attention the position uncler  the aforesaid Rule
(Annexure~IY, It 1is seen that by GSR No. 145 published in
the Gazette of India dated 11.3.1929, both Rules 2(b) and ‘3
of the Rules have been deleted with effect from that date. As
mentioned above, these are the very Rules on which the
appliéant igs relving upon, although it is clear from his  own

averments that he had joined service subsequently on 1.7.1991.

5. In wiew of the akove facts and circumstances of
the case, we find ro merit in this application. The same is
acoordingly dismissed. No order as to oosts.
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